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(iii) Nezp ror SETTING UP OF INDUS-
PRIES TN THE BACKWARD DISTRICT OF
IsLamPUR, WesT BrnoaL.

SHRI ANANDA PATHAK (Darjeel=
ing): Islampur in the district of West
Dinajpur in West Bengal ig a very
backward area. There is not a single
industry worth the name,

State Government of West
Bengal wanted to instal a
Thermal Power Plant at Islam-
pur and proposed accordingly to
the Energy Ministry earlier. But un-
fortunately the said proposal of the
State Government of West Bengal was
turned down by the Planning Com-
mission without sssigning any logical
reason therefor. Islampur is a neglect-
ed backward area, economically back-
ward with large number of able-bodied
unemployed youths, The area is rich
in jute, sugarcane and hide and eco-
nomic exploitation of these raw mate-
rials can profitably be made if jute,
sugar and tannery mills are establish-
ed,

1 therefore urge upon the Central
Government to consider the possibility
of setting up a jute mill, sugar mill and
a tannery mill in Islampur, in l'ne with
the Government’s policy to uplift back-
ward areas, along with the efforts
made by the State Government.

(iv) STEPS TO ENSURE ENFORCEMENT OF
EXISTING LAWS IN RESPECT OF THE
WORKERS EMPLOYED FOR VARIOUS
CONSTRUCTIONS FOR ASI AD '82.

SHRI CHITTA BASU (Barasat):
The ambitious and glamsorous construc-
tien for ASIAD'82 is being carried out
at a feverish pace at the cast of the
minimtum rights and social measures
to which labourers are entitled under
the IPC Cotiventions and the existing
Iabour laws of the Government,

A survaey report prepared by the
People’s Unien of Democratic Rights
(PUDR), stales that the contractors em-
ployed by the Government to bulld the
stadium, Ry-overs, hotels, village com-
piex and other nmocisted condtruttions
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are violatng with impunity almost
every law at every stage. Government
officials aware of what is happening are
turning a blind eye, to cases of gross
violation, eager as they are to complete
the construction by any means by Nov-
ember 1082 when the ASIAD games
would be inaugurated. In the process,
the toilng workers are being denied
the rights guaranteed under such im-
portant laws as (a) Minimum Wages
Act, (b) Inter-State Migrant Workmen
(Regulation of Employment and Con-
dition of Services) Act, (c) Bonded
Labour System (Abolition) Act, (d)
Equal Remuneration Act, 1976 (e) Per-
sonal Injuries (Compensation Act), (f)
The Workmen's Compensation Act,
(g8) The Employment of Children’s Act.

It was revealed on inqu.ry that all
the workers were getting less than the
minimum daily wages fixed, and in
same cases were leading a life of bon-
dage tied to the ‘Jamadars’ who enlist-
ed them for contractors during the en-
tire period of work, without any right
to quit and join some other work. The
m.nimum wage for an unskilled wor-
ker is Rs. 9.25 daily, but as per the cur-
rent price index (January 1981) it is
Rs. 11.25. In all the sites, workers are
getting Rs. 8.00 only or even less, since
they have to part with the best of
their dues as commission to the Jama-
dars,

Almest all the workers are migrants,
recruited from Bihar, Orissa, West Ben-
gal, Tam'l Nadu, Andhra @Pradesh,
Madhya Pradesh and Rajasthan. Most
of them are from backward districts of
these States and are mainly landless
and poor peasants. Under the inter-
State Migrant Workers (Regular of Em-
ployment and Condition of Service)
Act, such migrant labourers are entitl-
ed to certain benefits. At almost all
the sites, the workers are being denied
the benefits like ‘displacement allow-
ance’ which ls equal to fifty per cent
of monthly wages payable to him or
Rs. 75 whichever is higher, to be paid
to the migrant workmen at the time of
recruitment by the contractor; suitable
residential accommodation during their
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period of gmployment, prescribed medi-

cal facilities free of charges, and regu-
lar payment of minimum wages.

But what are -provided by the con-
tractors are nothing but hovels, torn
tents and jhuggies.

Sanitary conditions are even worse,
Given such unhygienic living condi-
tions, and lack of proper sanitary faci-
lities, the risk of diseases is pretty high,
¥et, inspite of standing rules, which en-
join upon the employers to give free
medical treatment, there is hardly any
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arrangement for such medical treat-

ment. Maintenance of proper safety
standards of construction sites is an
abligation enjoined upon the employers
by the law, but accidents due to negli-
gence on the part of centractors are
quite frequent.

The plight of women and children
working at the sites is worse.

Having regard to these pitiable con-
ditions of Jife and work for. over a lakh
of workere, engaged in the construc-
tion work of the Asiaqd ’82, T urge upon
the Government to hold an on-the-spot
enquiry and take suitable steps to en-
sure enforcement of the exilting laws"
in respect of them.

(v) INCREASING ACTIVITIES OF ANTI-
SOCIAL ELEMENTS IN BanNaAras
Hinou UNIVERSITY AND STEPS TO
CHECK THEM.

& i woye (M)
wargee, sy feg fewfeaws #
vmisifem  oeal # afefefodt & @
TN ¥ T T ¥ wEmOw o e
wgdee & ™ § 1 fowfrawn
ffax & wrw e @ 1 ow
gfcfenfa & fede & sgi v o e
oW T @ § o oF W oEw
fowre & fog  aver gt qar &)
WEITTET ¥t GRATH UF AR A5t §
et o= Wt swfew gu famr w@
w® W owm fewfeuwy o

e



